P

)
- 3
- S

Y
:\\__vxl-.,,..~¥

TN THE CENTRAL ADMTNTSTRATTVE TRTRIINAL, JATPIIR BFNCH, JATPITR,

cP 45

Kumar

aged
Jagdi
ahout

NDistr

Shri

~~Posta

Mr. C

Mr. N

CORAM

Hon'h
Hon'h

/2002 (OA 4/2002) NATE OF ORDER: 25.09.2002

i NDivya (Minor) Paughter of Shri Jagdish Prasad Sharma
ahout 2 years, through her natural guardian father shri
sh Prasad Sharma son of TLate Shri Ratan Lal <harma, aged
28 years, resident of Village and Post Akhegarh,
ict Bharatpur.

««..Applicant.
VRERSTIS
R.L. Bhati, Superintendent of Post Offices, Rharatpur,
1 nivision, Bharatpur. '

.« « sRespondents.

.B. Sharma, Counsel for the applicant.

.C. Goyal, Counsel for the respondent.

le Mr. Justice G.L. Gupta, Vice Chairman.

le Mr. A.P. Nagrath, Member (Administrative)
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| Vide order dated 9.1.2002 in OA ¥o. 4/2002, the
ndent NMo. 2 was directed to decide the representation

31.7.2001 of the applicant within two ‘months by a
ing order. <ince the applicant was not informed ahout
ecision of the representation, he has filed this P on
002.

In the reply, the respondents have stated that the
dated 9.1.2NN02 has been complied with. Tt is further

d that the competent authority has recommended the case

| .
of the applicant 'by deciding the representation of the

applﬂ

cant dated 31.7.20N01 vide order dated 22.7.2002.

Tt is evident that the respondents have considered
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presentation of the applicant and steps have heen ‘taken
right direction. No case for contempt is made out .~ The
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